
CENTRAL ADMINISTRATIVE TRIBUNAL
J A B A L F U R  B E N C H ,  J A B A L P U R  

Ci i rnvs  B u i l d in g ,  15, Ci v i l  L in e s ,  Pos t  b a g  N o .  6.  J A B A L P U R -  4 8 2  001

Dated . J .O . j .  

Registration N o .. C r - ^ r r ? . .

_______ Applicant (s)

VERSUS

Respondent (s)

A copy of the ORDER dated .......... .........................................................passed by the Hon'ble
Tribunal in the above mentioned case is forwarded lierewitli for necci^sary action.

To,
06.10.200 4

Applicant b y  Siri M . K .  Agrawal,

H e a r d  tlie learned counsel for the applicant,  ̂

M X X K  CCP No, 8 V 2004 has been :£iied b y  "the 

applicant for non-compliance of the direction given 

b y  t h e  200  4 .  3 0 t h  J u ly ,I

2004 the Tribunal has p a s s e d - the following order s

'•...........................................................L ist this case for hearing on interim re iie t  
after 10 days i . e .  on 9th A u g u s t ;;  2004. 3h the 
m eantim e status-quo as e x i s t e d  today i s  g r a n t e d  
t i l l  the n e x t -date of hearing."

Th e - o n l y  I.R. was g r a n t e d  to -the ^plican.t is to the 

XEQUfc effect that the applicant ^  if not already 

relieved,' will continue to v/ork. B y  t W s  CCP the 

applicant is asldng for new relief XfiOflCmXX i.e. 

release of salary to the applicant. O h e  a p p l i c a n t ^  

cannot be gran t e d  any new relief in thisXCP. Hence^ 

the contempt petition is not maintainable and is 

accordingly#' dismissed. V ~  ^  j _̂____

H /- T' (l"iadan Mdhai?*) 
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